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ameer / ORDER

Per Sonjoy Sarma, Judicial Member:

The present appeal filed by the assessee is directed against the
order dated 29.01.2025 passed by the NFAC, Delhi u/s 250 of the
Income Tax Act, 1961 (the ‘Act’) for the assessment year 2017-18.

2. Brief facts of the case are that the assessee, an individual, filed
his return of income for the assessment year 2017-18 declaring a total
income of %3,51,040. Subsequently, the case of the assessee was
selected for scrutiny assessment, and notice under section 143(2) of the
Income-tax Act, 1961 was duly issued. During the course of assessment
proceedings, the Assessing Officer noticed cash deposits of 320,00,000

in the assessee’s bank account. The Assessing Officer provided several
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opportunities to the assessee to explain the nature and source of the
cash deposits. However, the assessee failed to furnish any satisfactory
explanation or supporting documentary evidence. Accordingly, the
assessment was completed under section 143(3) of the Act, and an
addition of 220,00,000 was made as unexplained money under section

69A of the Act.

3. Aggrieved by the assessment order, the assessee preferred an
appeal before the Ld. CIT(A). The Ld. CIT(A) dismissed the appeal and
confirmed the addition, allegedly without considering the written
submissions filed by the assessee. It was also contended that the
assessee’s request for hearing through video conference was not

considered.

4. The assessee is now in appeal before the Tribunal, contending
that the order passed by the CIT(A) is bad in law, as the submissions
made by the assessee were not considered and the request for hearing
through video conferencing was ignored, resulting in denial of proper
opportunity of being heard. On the other hand, the Ld. DR supported

the orders of the lower authorities.

S. We have heard the rival submissions and perused the material
available on record. It is the contention of the assessee that the Ld.
CIT(A), while passing the impugned order, did not consider the
submissions filed and also failed to address the request for hearing
through video conference. Consequently, the assessee did not get an
effective opportunity to present his case. In our considered opinion, in
the interest of justice and fair play, the assessee deserves one more

opportunity. Accordingly, the matter is restored to the file of the Ld.
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CIT(A) with a direction to re-examine the issue afresh on merits, after
affording a reasonable opportunity of being heard to the assessee,
including consideration of the request for video conferencing, if made.
The assessee is also directed to comply with all notices issued by the
CIT(A) and to furnish necessary supporting documents to substantiate
his claim. In case of non-compliance, the CIT(A) shall be at liberty to
pass an order in accordance with law on the basis of material available

on record.

6. In the result, the appeal of the assessee is allowed for statistical

purposes.
Kolkata, the 9 January, 2026.
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